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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 25, 1997/Phalguna 6, 1918 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MRr. Sreaker in the Chairl
[English]
MEMBER SWORN

Shrimati Hedwig Michael Rego (Nominated Anglo-
Indian)]

11.03 hrs.
OBITUARY REFERENCE

MR. SPEAKER : Hon. Members, | have to inform the
House with a deep sense of sorrow of the passing away
of one of our esteemed friends, Shri Sushil Bhattacharya.

Shri Sushil Bhattacharya was a member of Seventh
Lok Sabha representing the Burdwan Parliamentary
Constituency of West Bengal during 1980-84.

A prominent trade unionist and social worker, Shri
Bhattacharya always endeavoured to focus the problems
faced by the working class, He visited Moscow as a
delegate of All India Hospital Employees Federation in
1962.

During his parliamentary career, he actively partici-
pated in the proceedings of the House and made valuable
contributions thereto.

Shri  Sushil Bhattacharya passed away on 28
December, 1996 at Calcutta at the age of 75 years.

We deeply mourn the loss of this friend and | am sure
that the House will join me in conveying our condolences
to the bereaved family.

The House may stand in silence for a short while as
a mark of respect to the deceased.

11.04 hrs.

The Members then stood in silence
for a short while.

ORAL ANSWERS TO QUESTIONS
11.05 hrs.

Fertilizer Carporation of india
units in Rajasthan

*41. COL. SONA RAM CHOUDARY : Wil the

Minister of CHEMICALS AND FERTILIZERS be pleased to
state

(a) whether Fertilizer Corporation of India at Jodhpur
and its units at Sri Mohangarh, Kwas, Nagaur and
Hanumangarh etc. in Rajasthan are running into lasses for
the last 5-6 years;

(b) If so, the action taken by the Government to
make these units profitable and viable :

(c) whether some officers of these units are involved
in malpractices and prima facie the same has been
established against them;

(d) if so, the action taken by the Government against
such officials; and

(e) whether the Government intend to close down
these units to avoid recurring losses to the State ?

[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA) :
(a) to (e) A statement is laid on the Table of the House.

Statement

(a) The Jodhpur Mining Organisation (JMO) of
Fertilizer Corporation of India Ltd. (FCI) which is located
at Jodhpur is engaged in the mining of gypsum in &ri
Mohangarh, Kawas and other areas in Rajasthan. Except
tor a marginal profit during 1991-92, Sri Mohangarh mines
have incurred losses till 1995-96. The operations in the
Kawas mines have been profitable since 1990-91. The loss
making mines located in Hanumangarh and Nagaur were
surrendered during the period from 1989 to 1994.

(b) The turnaround strategy to JMO is based on
increasing its turnover and improving the operational
efficiency.

(c) and (d) A preliminary enquiry has indicated a prima-
facie case of procedural lapses in the contracts for the
operation of Sri Mohangarh mines of FCI. The FCI
management hos decided to institute desciplinary proceed-
ings against certain officials. Administrative action in regard
to reallocation of the contract work has also beaen taken.

(e) There is no such proposal at this stage.
[English]

COL. SONA RAM CHOUDHARY : Mr. Speaker, Sir,
| have got the answer to my question where the hon.
Minister has accepted. . .

[Translation]
SHRI SIS RAM OLA : Please speak in Hindi.

COL. SONA RAM CHOUDHARY : | have prepared my
points in English.



3 Oral Answers

[English]

The hon. Minister has accepted that prior to 1996,
there have been losses and for the last eight or nine
months there is an improvement. | congratulate the hon.
Minister for that. But | would like to bring out a very
pertinent point that prior to 1996, there have been hugs
losses and these losses were as a result of the
malpractices and corruption in the high offices. | am sorry
to point out that in the second week of July, | wrote a
number of letters regarding this irregularity in my
Constituency, but no action was taken except ten days back
when one officer was posted out from there. There is one
officer who has been a Marketing Manager in Delhi for the
last twenty years and looking after the same organisation.
He has not taken any action against that officer because
he is the President of the Officer's Federation.

MR. SPEAKER : Please ask the question now.

COL. SONA RAM CHOUDHARY : Now, | am coming
to the question. if no such action is taken, then there will
be serious repercussions and | can tell you that there will
be another mini urea scandal. Therefore, my question is
whether these officers who have been found guilty prima
facis, indulging in corruption and malpractices, have been
suspended or removed from the position from where they
cannot Influence the conduct of disciplinary proceedings,
and whether the Minister is contemplating to handover this
inquiry to CBI because the departmental enquiry may not
yield good resuits.

[Translation]

SHRI SIS RAM OLA : Mr. Speaker. Sir, hon. member
has suggested to hand over this case to CBI but it has
not been found to be a fit case to be handed over to CBI.
The official found guilty of committing irregularities, has
been suspended. Nine mines under Jodhpur Mining
Organisation produce gypsum. After a long gap, this year
these have earned a huge profit, by January it was to the
tune of Rs. 57 lakh. | hope that it will increase further by
the end of March, Department has retained the ownership
of mines running in profit. Earlier six of these mines were
incurring losses and those had been handed over to the
state Government during 1991-94. These mines are taken
on lease from the State Governments and FCI pays royalty
for these mines.

Mr. Speaker, Sir, | have tried my best to reply to this
question.
[English]

COL. SONA RAM CHOUDHARY : The hon. Minister
has said that there is a profit to the tune of Rs. 57 lakh.

MR SPEAKER : He has answered all the questions
and even those which you have not asked also.

COL. SONA RAM CHOUDHARY : He has accepted
that there were losses till March-April, 1996. | want to know
that are those losses will March-April, 1996.

Secondly, my area is a very backward and famine-
prone area. Is the hon. Minister taking some action
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regarding the expansion plan and activities to generate
more employment avenues, having already achieved
profitable and viable financial position during this financial
year ?

[Translation]

SHRI SIS RAM OLA : Mr. Speaker, Sir, | feel that
without taking much time | have given an apt and
appropriate reply. | am unable to understand that what
more the hon. Member wants to know in this regard.

[English]

SHRI RAJESH PILOT : Sir, the hon. Member is asking
about expansion plan and other activities. That must be
answered.

[Translation]

SHRI SIS RAM OLA : As You are aware the land from
which lime is extracted, is under the jurisdication of State
Government . . . (Interruptions) Dau Dayal ji gypsum and
lime in is the same thing it is not found in Kota but in
Bikaner. Why you are going in this controversy. Please
listen to me . . . (Interruptions)

AN HON'BLE MEMBER : He is expert in duping . .
.(Interruptions)

SHRI SIS RAM OLA : This mine was incurring losses
earlier due to excess of staff. Earlier there were 300

-employees in it. Now it has 200 employees and 100 post

have been kept vacant in view of the inadequate work.
Earlier the State Government has not given permission to
supply gypsum to cement factories thus this factory was
incurring loss. Now the State Government has given
permission to supply gypsum to other states and under
a World Bank Scheme we have supplied 60 thousand
tonnes of gypsum to Uttar Pradesh last year.

MR. SPEAKER : Mr. Minister, this is not the question.
Please tell as to whether there is an expansion plan or
not ?

[English]
Is it yes or no ?
SHRI SIS RAM OLA : No.

MR. SPEAKER : That is good. Why are you going
that long ?

[Translation]

PROF. RASA SINGH RAWAT : Hon. Mr. Speaker, Sir,
through you, | would like to say that Rajasthan has huge
deposits of minerals and gypsum is also found in enormous
quantity. The State Government has leased out these
mines to Fertilizers Corporation of India with a hope that
this PSU would earn huge profit and the whole country
would be benefited with its production of fertilizer and other
activities. But | am very sorry to say that Fertilizer
Corporation of India could not prove its worth on this
standard and its Gorakhpur factory and some other
factories engaged in producing fertilizer have been lying
closed.
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SHRI SIS RAM OLA : This is not the appropriate place
to make speeches, please ask the relevant question.

PROF. RASA SINGH RAWAT : | am coming to that.

SHRI SIS RAM OLA : Gorakhpur and Jaisalmer both
are quite fare . . . (Interruptions)

[English]

SHRI P.R. DASMUNSI : Sir, the hon. Minister should
not say like that.

[Translation]

SHRI SIS RAM OLA : | am saying that it is not a
relevant question.

MR. SPEAKER : Rawatji, please ask your question.

PROF. RASA SINGH RAWAT Jodhpur Mining
organisation is engaged in mining gypusm under the
fertilizer corporation of India. Hon. Minister himself has
admitted that a inquiry was conducted to find out reasons
for losses being incurred by it for the last four or five years.
| would like to know as to when this inquiry was ordered
and what type of inquiry was that. | request the hon.
Minister to give clarification on the ‘Turn Around’ policy
mentioned by him. You have admitted that one official was
found guilty who have been suspended. In it, this has been
written- “FCI Management has taken a decision to initiate
disciplinary action against some officers.” Whether the
guilty person has been suspended or disciplinery action
has been started. These two replies are contradictory. |
would like to know as to what action is being taken to
make the mining operations profitable so that Government
may not incurr losses in future ?

SHRI SIS RAM OLA : Mr. Speaker, Sir, it is not
obligation to the State Government. We pay royalty and
taxes as per the prevalent rules. We have taken those
mines on lease from the state Government. As | have told
earlier also that the main reason for this loss was the ban
imposed by the State Government on supply of gypsum
to the cement factories of states and there were problems
in supplying sending gypsum out of the state. Now for the
last few years State Government has given permission to
sell gypsum to cement factories of the state. Thus these
are earning profit. The hon. Member from Ajmer has raised
that question in a haste. The hon. Member from Jaisalmer
has made some complaints in writing. Departmental inquiry
has been conducted into those complaints. The guilty found
officer has been suspended. Disciplinary action is going
on and action will be taken on the basis of findings of the
report of the inquiry.

[English]

SHRI SUNIL KHAN : Mr. Speaker, Sir, may | know
from the hon. Minister why the Hindustan Fertilizers of
Durgapur is frequently shut down due to lack of arsenic
pipes and other materials ? As a result, the production cost
is increasing. Why are the steps not being taken by the
Government ?
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[Translation]

SHRI SIS RAM OLA : Mr. Speaker, sir, it is totally
a different subject. | will reply to it when related question
is asked.

Licensing Policy four Sugar Mills

+
*42. SHRI AMAR PAL SINGH :
SHRI N.S.V. CHITTHAN :

Will the Minister of FOOD be pleased to state :

(@) Whether Government have revised the Licensing
Policy for sugar mills;

(b) If so, the major changes introduced in the
revised Licensing Policy;

(c) whether the new policy exempts now units from
the levy restrictions and allows mills to sell upto 85% of
their output in the free market; and

(d) the spécific safeguards provided to ensure
speedy payments to the cane growers ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) : (a) to (d)
A statement is being placed on the Table of the House.

Statement

(a) and (b) Government have, vide Ministry of Industry,
Department of Industrial Policy and Promotion Press Note
No.1 (1997 series) issued on 10.1.97 revised guidelines
for considering applications for industrial licences for sugar
industries. A copy of the Press Note is annexed, as
annexure.

(c) The licensing policy does not cover questions to
exemption from levy.

(d) Does not arise.

Annexure

GOVERNMENT OF INDIA
MINISTRY OF INDUSTRY
DEPARTMENT OF INDUSTRIAL POLICY AND PRO-
MOTION

PRESS NOTE NO.1
(1197 SERIES)

Subject : Guidelines for considering applications for
industrial licenses for sugar factories

The Government of India have reviewed the Guidelines
for licensing of new and expansion of existing sugar
factories issued vide this Ministry's Press Note No.16
(1991) dated 8.11.91. The existing guidelines need revision
in order to take into account the changes in the business
scenario following economic liberalization, the need for
introducing simplified and transparent procedures and the
technological changes that have taken place in the sugar
industry over the years. In supersession of the aforesaid
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Press Note, Government have now formulated the following
revised guidelines :-

(i) New Sugar factories will continue to be licensed
for a minimum economic capacity of 2500 tonnes
cane crushed per day (TCD). There will not be
any maximum limit on such capacity.

(i) Preference in licensing would be given to the
proposals involving larger capacity, modern
technology and development of integrated
complexes producing value added products and
co-generation of power.

(iii)  For the consideration of application, a revenue
district will be taken as the unit. In case more
than one application is received for any unit of
operation, other things being equal, priority will
be given to the application received earlier.

(iv) Licences for new sugar factories will be issued
subject to the condition that the distance
between the proposed new sugar factory and an
existing/already licensed sugar factory shouid be
not less than 15 kilometers.

(v) The basic criterion for grant of licences for new
sugar units would be cane availability or the
potential for the development of sugarcane or
both.

(vi)  Other things being equal, preference in licensing
will be given to the proposals from the Growers
Cooperation Societies. However, industrial
licence issued to such a cooperative cannot be
transferred to any other entity.

(vii) Al applications for expansion of the existing
factories will be cleared automatically.

(vii)  Applications for grant of industrial licences for the
establishment of new sugar factories as well as
expansion of existing units should be submitted
to the Secretariat for Industrial Assistance (SIA)
in the Department of Industrial Policy &
Promotion, Ministry of Industry, New Delhi in
Form Il, along with the prescribed fee of Rs.
2500/-. The applications received for grant of
licences would be referred by SIA to the
Department of Food and the concerned State
Governments/UTs for their comments. If no
comments are received from either Department
of Food or the concerned State Governments/
UTs within one month after their comments are
asked for, it shall be deemed that they have no
comments of offer. The Licensing Committee
would thereafter consider the application for
industrial licence and make appropriate recom-
mendations.

The procedure and guidelines, as given above, are
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brought to the notice of the entrepreneurs for their
information and guidance

(Ashoke Kumar)
Joint Secretary to the Government of India

SHRI AMAR PAL SINGH : Mr. Speaker, Sir, the
remunerative price of Rs.72 to Rs.76 per quintal for
sugarcane, announced by the Government of Uttar Pradesh
is being given by sugar corporation and cooperative
factories only. Private sugar mills of Uttar Pradesh are
exploiting the farmers and not paying them remunerative
prices announced by the government. The hon'ble
Governor of the State has sent an ordinance regarding
payment of remunerative prices of sugarcane to farmers
to the Central Government for approval so that is becomes
a statutory right of the State Government. It the Central
Government deems it necessary to bring a bill, when a
bill would be introduced in this regard ?

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
| would like to make humble submission that original
question of the hon Member should be seen. The
supplementary question does not relate to it. Though | can
reply to it for your information.

SHRI AMAR PAL SINGH : Hon. Mr. Minister in (d)
part of my original question | have asked as to what specific
safeguards provided to ensure S$peedy payment to
sugarcane growers.

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
in the last part of the question it has been asked as to
what specific measures have been taken to ensure
payment to sugarcane growers. Not only in Uttar Pradesh
but | would like to give information pertaining to the whole
country.

SHRI AMAR PAL SINGH : Mr. Speaker, Sir, | seek
your interference in this matter. | would like to get reply
to my first supplementary question. This question relates
to the prices being given to sugarcane growers.

MR. SPEAKER : He is replying to it

SHRI DEVENDRA PRASAD YADAV ; Mr. Speaker, Sir,
with your permission | am replying to this question. Legal
advise is being taken on the ordinance sent from Uttar
Pradesh. The hon. Governor of the state has negotiated
with the sugar mill owners of Uttar Pradesh regarding the
different rates i.e. Rs. 70, Rs. 72 and Rs. 76 being given
to sugercane grawers. Now Rs. 70 and Rs. 72 being given
as per the decision taken in negotiation. But this question
does not relate to the main question. Now | would like to
give information regarding payment to sugarcane growers
regarding which the question has been asked.

SHRI AMAR PAL SINGH : Mr. Speaker, Sir, my
question was that the fixed rate of Rs.72 and Rs. 76 for
sugarcane is not being given by private mills. Only the
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sugar mills of public sector and co-operative sector are
paying that rate. The State Government will have a
statutory right if approval is accorded to this ordinance. |
would like to know as to when approval will be given on
it so that economic exploitation of farmers could be stopped
and they could be given remunerative prices for sugarcane.

SHRI DEVENDRA PRASAD YADAV : | have said it
earlier also and | am giving information on it but your
question does not relate to the main question. The United
Front Government will take the required measures for
welfare of farmers. By the end of the week a final decision
will be taken on this issue. At present it is with the Ministry
of Law. As you know very well that we have to adopt that
procedure and process meant for it. We will take a decision
in the interest of farmers.

In view of the problems being faced by the farmers,
negotiations are held to decide the remunerative prices.
At present the standing price for sugarcane has been fixed
Rs. 70-72. In its judgement, Allahabad High Court has said
that the statutory Minimum prices would be decided by the
Union Government instead by the State Government. This
proposal has been sent to us a few days back. Legal
opinion is being sought on it and final decision is likely
to be taken by the end of this week.

SHR! AMAR PAL SINGH : Mr. Speaker, Sir, every unit
of sugar industry has a capacity to generate power upto
ten megavatts to fulfil its requirement by using bagasse
in high pressure boilers. At present Japan has become an
economic power in the world by producing steel.

I would like to know from the Hon'ble Minister whether
with a view to ensure large scale production and to serve
the interests of farmers and also to encourage industrial
development of rural areas, in the coming budget he
proposes to give any tax relaxations to such sugar mills
as are capable of generating power on their own and
setting up induction furnaces in thelr premises, and also
to those industries which can run with power generated
by themselves ?

[English]

MR. SPEAKER : Shri Amar Pal Singh, you are not
supposed to read out the question. Please try to put a
pointed question.

[Translation]

SHRI DEVENDRA PRASAD YADAYV : | would request
you again, sir, that the question asked by the hon'ble
Member is different from the original one. It has been clearly
asked in the original question that whether the Government
has made any amendment in the licence policy for sugar
mills, if so the details of the now amendments made in
the revised licence policy and whether any levy relief has
been given to the newly setup units under the new licence
policy and whether the sugar mills have been allowed to
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sell 85% of their production in the open market ? Inspite
of it | do share the feelings of the hon'ble member and
I am replying to his question. Firstly, it is certain that the
licence policy which we have been following so far, has
been revised. Earlier, the procedure to obtain the licence
was very complicated. It used to take 5 to 6 years for
processing the cases of applicant-be it a case of cooperative
sector or any unit or a sugar mill because the procedure
itself was so much complicated. Their cases used to be
referred to a screening committee for scrutiny. A lot of
mental exercise was involved in that process. Many times
we required several reports from the State Governments
again the again which used to take 5 to 9 years’ period.
But this time we have simplified the process by taking a
high-level decision. Under this simplified process, we are
certainly going to give priority to the power generating plants
and a mention in this respect has been made in the
simplification process. It has been categorically stated in
it that priority for licence would be given to the value added
projects or plants having heavy capacity or equipped with
latest or modern technology.

[English]

MR. SPEAKER : Mr. Minister, | do not think it is
necessary for you to explain that long. Please be short.
We have the constraint of time.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker Sir,
the hon’ble Member has asked only about those industries
which would be generating power on their own.

[English]
MR. SPEAKER : This is not a class room.

SHRI N.S.V. CHITTHAN : Mr. Speaker, Sir, may | know
from the hon. Minister what steps are being taken to protect
the interest of the cane growers and how much amount
is pending to be paid to the cane growers as an date ?

Does the Government have any plan to divert
molasses to produce fuel as an alternative source to petrol?

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
we had paid 95.2 percent of the total arrear due to cane
growers during the year 1995-96 and recently payment of
99 percent arrear was made in Uttar Pradesh and the
remaining one percent of arrear is under the process of
payment. The payment made to the cane growers during
the current year 1996-97 was to the tune of Rs. 566 crores
and the pending amount of arrear is to the tune of Rs.
398 crores which is being paid. Last year a payment of
only 40.9 percent was made by the month of December.
This year we have made a payment of 41 percent.
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[English]

SHRI N.S.V. CHITTHAN : Sir, my second supplemen-
tary.

MR. SPEAKER : You are not entitled to second
supplementary. You are entitled to one supplementary only.

[Translation]

SHRI NAWAL KISHORE SHAMRA : Mr. Speaker, Sir,
as per the data given just now by the Hon'ble Minister in
respect of the payment made to the cane growing farmers,
there is an increase of only one percent which is very much
disappointing. Just now the hon'ble Minister was saying that
he is protecting the interests of the farmers. | am unable
to understand as to how he proposes to safeguard their
interests. The Hon'ble Prime Minister repeatedly talks of
the payment of the arrear of the farmers but the irony is
that this Government, which claims itself to be the
sympathisers of the farmers, wants to earn praise from this
House for an increase of only one percent in the payment.
I want to know as to what has happened to the
announcement made by the Prime Minister ?

MR. SPEAKER : Sir, my second question is that
farmers in Uttar Pradesh have launched agitations many
times under the leadership of Congress .... (Interruptions)

[English]

I am not asking the question to you. You are not a
Minister you are yet to come to that office.

[Translation]

What can | do if you are not aware of it
(Interruptions)

[English]

You have to keep mum. You are not the Minister. You
should understand this.

MR. SPEAKER : You should not interrupt.
.... (Interruptions)
[Translation]

SHRI NAWAL KISHORE SHARMA : So | was saying
that farmers in Uttar Pradesh have launched agitation many
a times under the leadership of congress .....(Interruptions)
They launched agitation in support of their demand that
payment of arrears due to them should be made and they
should be given remunerative prices for their produce. |
want to know the dates on which the ordinance was issued
by Uttar Pradesh and received in your office and why so
much delay has taken place in giving approval on it ?

Sir, to the best of my knowledge, that ordinance was
received more than one month back, whether a period of
one month is inadequate for taking a decision thereon and
whether that is likely to take some more time and if so,
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by which time a final decision is expected to be taken
thereon ?

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
the Hon'ble Member is a senior member of this House.
He has said that there has been only one percent increase
in the payment of arrears of the farmers which reflects the
intentions of this Government. Probably he dit not listen
to me carefully. | said that last year payment of 40.9
percent of arrear was made between December and
January and this year a payment of 41 percent arrears
have been made. More payment could have been made.
But last year there was late crushing and so mills also
started functioning late. In U.P. We have succeeded in
making payment of 99 percent of arrears we made half
of the total payment of Rs. 950 crores only in a period
of two months. Never in the past, payment of arrears to
the farmers has been made with such a speed.

SHRI NAWAL KISHORE SHARMA : Mr. Speaker, Sir,
still there is an arrears of Rs. 351 crores due to the farmers.

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
it is not to the tune of Rs. 351 crores. Second question
pertained to the ordinance. Uttar Pradesh is under the
President Rule. In case there comes any ordinance from
Uttar Pradesh, first it goes to the Home Department. After
that it comes to me. We are taking legal advise on that
ordinance. That is in the final stage. Once it comes to us
from there ....(Interruptions)

SHRI NAWAL KISHORE SHARMA : My question was
that ....(Interruptions)
[English]
Abolition of Article 356
+

*43. SHRI A.C. JOS :
SHRI CHITTA BASU :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a meeting of the Standing Committee
of the Inter-State Council was held recently to discuss the
issue of abolition/amendment of Article 356 of the
Constitution;

(b) it so, whether any decision has been taken in
the meeting regarding abolition of the Article;

(c) whether views of the various political parties
would be sought before taking a final decision; and

(d) the follow-up action taken by the Government on
the deliberations of the meeting ?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA ) : (a) to (d) A Statement is laid on the Table of
the House.

Statement
One of the items included in the agenda for the first



13 Oral Answers

meeting of the Standing Committee of the Inter-State
Council, held on January 15, 1997 was “Emergency
Provisions”. The opinion on the subject was divided. One
viewpoint was that article 356 should be deleted from the
Constitution of India. The other view point was that this
article should be retained but should be suitably amended
so as to provide adequate safeguards to prevent its misuse.
Considering the difference between the two view points that
emerged during the discussions, the members were
requested to communicate their views and suggestions in
the matter, in writing, So that these could be compiled and
placed before the next meeting of the Standing Committee.
The matter will be discussed further by the Standing
Committee.

2. Keeping in view the composition of the Standing
Committee and of the Inter-State Council, it is not
considered necessary to obtain the views of various
political parties separately on this issue before taking a
final decision.

SHRI A.C. JOS : Sir, regarding Article 356, the hon.
Minister has stated, in this statement, that there was a
difference of opinion in the Standing Committee of the Inter-
State Council. One set of people wanted this Article 356
to be retained and another set of people wanted this Article
356 to be deleted. Will the hon. Minister be king enough
to tell me which are the States which demanded that this
Article 356 should be deleted and which are the States
which wanted the Article 356 to be retained in the
Constitution ?

SHRI INDRAJIT GUPTA : Yes, Sir, there was a
difference of opinion, of course, as the hon. Member has
rightly pointed out. He wants to know about the different
States, as represented by their Chief Ministers, in the
meeting of the Standing Committee of the Inter-State
Council.

The Chief Minister of Orissa, while supporting the
retention of the Article, felt that the Supreme Court had
laid down certain parameters which are broadly the same.

MR. SPEAKER : Mr. Minister, you can just give the
names of the States without going into what they have said.

SHRI NIRMAL KANTI CHATTERJEE : Sir, even that
should be avoided.

SHRI A.C. JOS : Why should it be avoided ? As you
have rightly pointed out, Sir, | wanted to know which are
the States which wanted this Article to be deleted and
which are the States which wanted this Article to be
retained.

MR. SPEAKER : It is for the Home Minister whether
he wants to say it. | do not think that | can give any direction
on that.

SHRI INDRAJIT GUPTA : Sir, the Chief Minister of
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Assam was of the view that this provision should be deleted
from the Constitution. He also said that, in the alternative,
this provision should be drastically amended. The Deputy
Chief Minister of Rajasthan was of the view that this Article
should be deleted. Now, | am mentioning those States
which wanted deletion. The Chief Minister of Assam,
Andhra Pradesh and the Deputy Chief Minister of Rajasthan
demanded outright deletion of this Article from the
Constitution. The Chief Minister of West Bengal, Orissa and
Maharashtra, and the Union Minister of Human Resource
Development were not in favour of deletion of this Article.
So, this was roughly the way the views were divided.

SHRI N.S.V. CHITTHAN
States?

: What about the other

SHRI INDRAJIT GUPTA : | am now talking about the
discussion which took place in the meeting of the Standing
Committee, where there are five or six Chief Ministers
representing the major political parties of this
country—Congress (1), CPI(M), BJP., Shiv Sena, Telugu
Desam Party and Assom Gana Parishad. It means the
Cheif Ministers of all those States which are being
administered by these parties have all been made
members of this Standing Committee.

SHRI N.S.V. CHITTHAN : What about Tamil Nadu ?

SHRI INDRAJIT GUPTA : Tamil Nadu is not in this
Committee. The Chief Minister is not in the Standing
Committee. But thén other Members from Tamil Nadu are
there. The other Central Ministers are there. So, | think
it is quite a representative cross-section of the opinion
reflected in this discussion. And, opinions are divided. as
| said earlier.

In conclusion, | just went to say that at the end of
the meeting, they were all asked to — after going back to
their respective States - think over the matter and send
us in writing further, if they wanted to elaborate their views,
within a certain time limit. That has come now. The States
have responded and they have sent their views. We are
going to hold another meeting of the Standing Committee
very soon where this whole matter will again be taken up,
discussed and processed.

SHRI A.C. JOS : It is reported in the newspapers -
the Minister also concurs with it — that the Chief Minister
of West Bengal wanted this Article 356 to be retained. In
West Bengal, the Chief Minister belongs to CPI(M). The
hon. Minister's Party, the CPI, is also part of that Ministry,
Whereas the Chief Minister of Kerala, who is also a CPI(M)
man and where the CPI is also a coalition partner in the
Government wants Article 356 to be deleted. Is there any
difference of opinion between the CPI and the CPI(M) in
West Bengal as well as Kerala ? Will the Government be
pleased to call a meeting of all the major political parties
to know their opinions frankly ? When one party is in
Government, in Kerala, they take a position that Article 356
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[SHRI A.C. JOS]

has to be deleted and in West Bengal, they take a position
that it should be retained. In this context, my question is:
Will the Government be pleased to call a meeting of all
the major political parties to take a final decision regarding
Article 356 ?

SHRI P.R. DASMUNSI : The Cheif Minister of West
Bengal is more nationally responsible. That is why, he did
not oppose this ....(Interruptions)

SHRI A.C. JOS : That may be right ....(Interruptions)
MR. SPEAKER : Let the Minister answer now.

SHRI A.C. JOS : Finally, it shall not become a historical
thing.

SHRI P.R. DASMUNSI
Minister's stand.

: 1 am proud of my Chief

MR. SPEAKER : You are not supposed to intervene
now.

SHRI INDRAJIT GUPTA : | do not know whether all
the Chief Ministers, belonging to other political parties,
share the same view among themselves. We have not
screened that. But he is very much concerned only with
the CPI(M).

SHRI A.C. JOS : Naturally.

SHRI INDRAJIT GUPTA ; We have examined this
position and we feel that just now there is no necessity
to call a meeting of the different parties because they are
adequately represented in the Inter-State Council and the
Standing Committee. | only wish to point out that all the
parties, which are supporting the United Front, are pledged
to carry out the Common Minimum Programme of the
United Front. Regarding this Article 356, it says and | quote:

“Article 356 wiil be amended to reflect the decisions
of the Supreme Court and to prevent the misuse of
that Article.”

This is what the Common Minimum Programme says.
So, if any Chief Minister belonging to CPI (M) of any State
adheres to this view; | do not think he is doing any wrong.

SHRI CHITTA BASU : | would like to know from the
hon. Minister whether certain State Governments have so
far suggested the particular amendment to the Constitution
and whether those State Governments have made certain
specific suggestions for this specific kind of an amendment
to Article 356. Will the hon. Minister be kind enough to
let us know about this ?

May | also further know by which time the Government
and the Standing Committee will be in a position to finalise
their position, come to a conclusion and then move the
Constitution Amendment Bill ? Let us know that thing also.

SHRI INDRAJIT GUPTA : | cannot now give a detailed
account of what amendments were proposed by every
single Chief Minister or State Government. A number of
amendments or proposals for amendments were expressed

FEBRUARY 25, 1997

to Questions 16

in this meeting of different kinds — some relying on the
Sarkaria Commission's recommendations which also
contain a number of suggestions for amending the Article:
and some relying on the recent judgments of the Supreme
Court. All these have been tabulated. They will all be taken
into account and again disussed.

What was the second question ?

SHRI CHITTA BASU : By which time will you be in
a position to do it ?

SHRI INDRAJIT GUPTA : | cannot give an absolutely
time-bound assurance. But we have the next meeting of
the Standing Committee which should meet within the next
couple of months, at the latest. They will be able to finalise
this matter. At least a consensus can be reached and |
am sure, a consensus will be reached.

[Translation]

SHRI RAM NAIK : Mr. Speaker, Sir, whether the
government would take a decision in this respect within
three months after holding the next meeting.

SHRI INDRAJIT GUPTA : Whether three months after
holding the meeting ?

SHRI RAM NAIK : Yes.

SHR! INDRAJIT GUPTA : The Government would
move a Constitution Amendment Bill or Resolution in
accordance with the decisions arrived at in the meeting
or the consensus reached therein. A discussion will be held
in the House on this issue and if a broad consensus is
reached, the House would decide as to how we can
proceed further in this regard.

SHRI RAM NAIK : | am asking for three months time.
[English]
| am asking about a specific time limit. My question

is, after your meeting is held, whether you will be in a
position to take a decision within three months.

SHRI INDRAJIT GUPTA : | do not know what is the
specific significance of three months.

SHRI RAM NAIK : It is because we want that the UF
Government should go with a time-bound programme in
respect of various assurances which are given by them.
So, after the meeting which you said would be held within
two months, will you take a decision within three months
after that meeting is held.

SHRI P.C. THOMAS : Does it mean that you are giving
them three month's life ?

SHRI RAM NAIK : It is not a question of giving them
life. That is for you to decide. But at least they should
work within that time-frame.

SHRI INDRAJIT GUPTA : | have no objection to this
time frame which is being suggested. | thought this is
somthing else. | thought perhaps he was hoping that within
three months or after that this Government would not be
there.



17 Oral Answers

SHRI RAM NAIK : That is for your friends to decide.

SHRI INDRAJIT GUPTA : | am sorry, | was confused.
| through, you wanted the United Front Government, before
it goes, to leave something behind it.

SHRIMATI KRISHNA BOSE : Sir, it seems that
politicians may not agree even in the second meeting that
they are proposing to have. So, may i know from the Home
Minister it he would consider having an Advisory Committee
of constitutional experts who are the best persons to give
any view on this ? And they can also suggest what
safeguards can there be in case Aricle 356 is either
abolished or amended. What safeguards can be there in
case a situation that we are facing in U.P. now arises ?
Will they think of having an Advisory Committee of
constitutional experts ?

SHRI INDRAJIT GUPTA : As far as this question of
Article 356 is concerned. | do not feel that at the moment
there is any need for an Advisory Committee of
constitutional experts. If such a necessity arises, we can
discuss that. But | would say one thing. As far as U.P.
is concerned where the President's rule is in force,
personally | am of the view that we should have an Advisory
Committee here at the Centre as generally is the practice.
Whenever any State is brought under the President's rule,
an Advisory Committee consisting of representative of the
different political parties is constituted for acting during the
period of the President's rule. Unfortunately, in the case
of U.P. such a committee has not yet been constituted as
there is some technical and legal hitch. We are trying to
overcome that as soon as possible so that an Advisory
Committee is set up.

MR. SPEAKER : Now Question Number 44.

PROF. P.J. KURIEN : Sir, you do not look straight.
You look either to left or to right.

MR. SPEAKER : | first look straight before | look this
side or that side.

Import of wheat

+
*‘44. DR. MURL!I MANOHAR JOSHI :
SHRIMATI VASUNDHARA RAJE :

Will the Minister of FOOD be pleased to state :

(a) the reasons for import of wheat in 1996-97.

(b) the quantity contracted to be imported, country-
wise;

(c) the rate at which the contracted wheat is being

imported vis-a-vis the prices in the domestic and
international markets;

(d) the total expenditure incurred/to be incurred on
the import of wheat;

(e) the total quantity of wheat arrived in the country
til date: and
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(f)  the overall impact on the domestic price structure
of wheat after importing the same ?

[Translation]

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) : (a) to (f)
A statement is being placed on the Table of the House.

Statement

(a) In view of the decline in production and
consequent lower procurement of wheat during 1996-97
and the increasing trend in the prices of wheat and wheat
products in the domestic market, Government decided to
import upto 2 million tonnes of wheat to augment availability
in the country.

(b) Country-wise quantity of wheat contracted for
import upto 14.2.1997 is as under :-

(in lakh MTs)
Australia 13.25
Canada 2.50
Argentina 1.00
Total 16.75

(c) So far, only Australian wheat contracted in
December, 1996 at an F.0O.B. price of US $ 148 per MT
has arrived in India.

The international prices and the wholesale prices of
wheat in India were as under:-

Avg. wholesale
price in India

Prices in the international
market per M.T.

as on 1.1.97
(in Rs.)
Australia $ 199.50 to 205 FOB Rs. 6100 to
Rs. 10660 per M.T.
Canada $ 101.00 FOB

Argentina $ 144.00 FOB

(d) The total expenditure on import of 16.75 lakh
tonnes on cost and freight basis at indian ports works out
to about Rs. 1043 crores approximately.

(e) The quantity of wheat arrived at Indian ports as
on 20.2.1997 is 4.36 lakh tonnes.

(fy The increased availability of wheat is expected
to have a sobering effect in containing the open market
prices of wheat. :

DR. MURLI MANOHAR JOSHI! : The statement laid
on the table of the House does not contain a complete
reply to my question. An attempt has been made to conceal
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DR. MURLI MANOHAR JOSHI : rather than reveal the
facts. In the reply, hon’ble Minister has stated that
foodgrains have had to be imported due to three reasons.
I would like to know from the Government whether it has
formulated any long term policy. Whether the Government
are aware about the quantity of foodgrain required to be
produced; the quantity actually being produced; the
estimated production of Rabi crop during 1996-97; the
anticipated requirement of foodgrains during the next year;
the quantity required for human consumption; the quantity
required for the livestock and how much out of it would
be misappropriated in the fodder scam. Has the
government made any such evaluation ? Secondly, you
have cited certain reasons for decline in production. When
did you come to know about it ? The new crop comes
into the market by March. When did the Government come
to know that there has been a shortfall in production ?
You have stated that it is being imported. By when will
the imported foodgrains arrive in the country ? If it arrives
in March — April, what benefits would be there it won't have
any balanced impact on the market. Has the government
made any estimate about its adverse impact on the
revenue position of our country, the loss likely to be
incurred by the nation and its impact on the farmers? |
have asked about the overall impact on the farmers.
Therefore, please state whether any long-term policy has
been formulated regarding foodgrains and especially
wheat.

MR. SPEAKER : Dr. Joshi, | think you are asking
the same thing again and again. | think it is good enough.

(Interruptions)
[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
the question has been asked specifically with regard to the
wheat. Hon'ble Shri Joshi has mentioned that also. The
reasons that have been cited that the production has fallen
by 31 lakh tonnes in comparison to the last year's
production and procurement has fallen by 41 lakh tonnes.
In view of this shortfall, imports were made. We wish to
curb the prices. The price rise has been unexpected. There
were several reasons for it. Some reasons are justified from
economic point of view; for example, we wish to increase
the minimum support price (MSP) every year and it should
be increased. It the farmer does not produce foodgrain,
the requirements of the nation would not be met. Food
security is our prime responsibility.

DR. MURLI MANOHAR JOSHI : Please confine your
speech to replying my question. We know all this.

SHRI DEVENDRA PRASAD YADAV : You have asked
about the imports. You have enquired about the farmers.

DR MURLI MANOHAR JOSHI : Please tell us about
the impact of imports. You are talking about the M.S.P.
What are the sources of your import ?

SHRI DEVENDRA PRASAD YADAV : I'll reply all the
questions one-by-one.
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DR. MURLI MANOHAR JOSHI : Please do not tell
about the M.S.P. We know all that. Please reply properly.

SHRI DEVENDRA PRASAD YADAV : I'll reply to each
and every point. If | leave out anything, you may ask me
again. You have asked as to where was the need to resort
to imports at such a time. In reply, | have told you that
the production was less, and hence the procurement was
less, and there had been an unprecedented rise in prices.
We want to curb the prices.

DR. MURLI MANOHAR JOSHI : Why was there a
shortfall in procurement ? Production of foodgrains feel by
31 lakh tonnes whereas the procurement has fallen by 41
lakh tonnes. So why was there a shortfall in procurement?

SHRI DEVENDRA PRASAD YADAV : As there has
been a shortfall in production, that is why procurement was
also less, when the vyield of the farmer goes down, the
procurement will also go down consequently.

[English]

MR. SPEAKER : Please. You cannot go on exchanging
words like this. Mr. Minister, please be brief in your
answers.

(Interruptions)
[Translation]

SHRI CHHATRAPAL SINGH
misleading the House.

The Minister is

MR. SPEAKER : That is not true.

SHRI CHHATRAPAL SINGH : The figures regarding
production and procurement are not correct.

[English]

MR. SPEAKER : You are not supposed to give answer
to him. You please give answer to Dr. Joshi.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Some people
were reading something else into it. If | go into details,
I'll clarify everything. The Prime Minister has also spoken
on this matter. People have approached High Court. it has
been converted into a political matter. People have
distorted the facts. There is no middleman and no private
company is involved in imports. The imports have taken
place on a government to government basis and such a
thing has happened for the very first time. it happened at
such a time when the farmers had finished sowing their
crops. it has not affected the production. | have got the
papers wherein it is stated :

[English]

“a plea against free amount of wheat import
dismissed.”

DR MURLI MANOHAR JOSHI : Mr. Speaker, Sir, this
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is not the way. | have asked a very specific and an
important question which relates to the farming community.
It is a very specific and simple question. | seek your
protection.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
Hon'ble Joshi Ji has asked about the likely fallout of import
of wheat from the international market and its consequent
impact on the domestic prices, Indian wheat or the
farmers? | would like to tell you that imported wheat is
being provided at Indian port. If you want the relevant
figures in Indian currency, | can tell you the figure in Indian
currency, otherwise | can also mention the foreign currency
figure $ 148 .. (Interruptions)

DR. MURLI MANOHAR JOSH! : Poor farmer or
labourer does not understand all this talk about dollars.
Please give us the figures in rupees.

SHR! DEVENDRA PRASAD YADAV : All right I'll give
you the figures in rupees. The imported wheat will be
available in India @ Rs. 6227 per quintal and
....(Interruptions) it was a slip of tongue. The rate is Rs.
6227 per tonne and at this rate the imported wheat will
be available in India and the average price of Indian wheat
including all economic costs comes to Rs. 6500 per tonne.

DR. MURLI MANOHAR JOSHI : Mr. Speaker, Sir, |
would like to know the rate at which it will be made
available in the market.

[English]

MR. SPEAKER : | do not think you can go on adding
questions like that. | will have to go to the next question.
Mr. Minister, please conclude your answer. That is not the
way. What is this questioning before he gives the answer?

DR. MURLI MANOHAR JOSHI : You have to restrain
the Minister and not me, Sir.

MR. SPEAKER : But you are also adding more and
more questions.

DR. MURLI MANOHAR JOSHI
questions, Sir,

. 1 am not adding

| am trying to clarify.
MR. SPEAKER : Please ask the next question.

DR. MURLI MANOHAR JOSHI : Let him finish it, Sir,
This is a very important question.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
the imported wheat is being provided at indian port at a
cheaper rate. It is cheaper by Rs. 332 per tonne and Indian
wheat ....(Interruptions)
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MR. SPEAKER : All right. That is sufficient.

DR. MURLI MANOHAR JOSHI : Mr. Speaker, Sir, it
is totally wrong. The price at port and the market price
are never the same. You should add the charges of
carrying the grains from port to stock and from stock to
the market and then tell us the price. Please do not mislead
the House. Secondly, | would like to ask you whether you
have got the foodgrains tested before importing it so as
to rule out the possibility of presence of such toxins which
could harm our crops. You should keep in mind that such
an incident had already occurred in 1980 and even now
so far as | know, there is a substance by the name of
aflotoxin and its presence in the foorigrains denotes that
the grain is poisonous and it could cause harm to the crops
in the country. Whether the Canadian Wheat Board has
refused to issue any such certificate that the quantity of
toxins present in the foodgrains stock are less than the
prescribed limit and that the toxin element is within the
tolerable limit. Whether you have got any such certificate
from all the countries from where the wheat has been
imported that it fulfils the phyto-sanitary conditions and it
you have procured any such certificate regarding the toxin
limits, would you lay all these documents on the Table of
the House ? Would you assure the House that the imported
foodgrains is free from Chemicals and that it does not
contain any such poisnous chemical substances which
could be harmful for human beings and the crops ?

[English]

MR. SPEAKER : You are not only capable of confusing
the Minister, | think, you are capable of confusing the
Speaker himself now;

DR. MURLI MANOHAR JOSH]I : That | cannot do, Sir,
All along my life nobody has charged me of this.

MR. SPEAKER : My goodness; | cannot follow your
question ~ very fast and long.

DR. MURL! MANOHAR JOSHL! : The question is very
simple, whether phyto-sanitary conditions have been
observed or whether the whole amount of wheat imported
is free from toxins.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
out of the wheat procured on contract i.e. the imported
wheat, about 4,36,000 tonnes of wheat has been received
so far. By next month, additional six lakh tonnes of wheat
is likely to be received. The feed back reports received
so far do not indicate the presenceeof any poisonous
substances or toxins.

DR. MURLI MANOHAR JOSHI : Would you lay those
certificates on the Table of the House ? | would like to
know whether you would table the certificates received from
boards and from whichever agency it has been exported
alongwith the certificates pertaining to tests carried out.
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SHRI DEVENDRA PRASAD YADAYV : The wheat being
received is as per our specifications. The procedures
regarding testing the grains and issuing certificates are
being followed ... (Interruptions). There is no remedy for
the doubts although there is factually no reason for doubt
in this case.

DR. MURL! MANOHAR JOSH! : Would you give
information to the House or not ? | have not asked whether
there is any doubt or not.

SHRI RAJESH PILOT ; | would request Shri Joshi that
if he has got any information, he should lay it on the Table
of the House so that the nation is benefitted ....(Interrup-
tions)

DR. MURLI MANOHAR JOSHI “"Wheat quality
compromised.” Canadian Board has declined and has
clearly stated it. | am asking this question in that very
context ....(Interruptions)

When wheat was imported earlier in 1980, the crops
in Punjab had been destroyed by fungus.

[English]

The country will suffer immensely. If there is toxin in
this, people will also suffer immensely. What is the harm
if the Minister kindly produced those certificates and
presented them to the House ? This is the certificate. the
statement of assurance by the Canadian Board; it is not
there.

SHRIMATI VASUNDHARA RAJE : Sir, the Minister just
now told us about what the price of imported wheat is going
to be. It is going to be closer to Rs. 8 per kilogram
approximately and exported at a much lower price.
Obviously the country is going to loss about Rs. 400 crore
in this transaction. That is pretty clear. The consumer would
have to pay through his nose. Very briefly, | would ask
the Minister when and by whom was this decision to export
taken and what were the factors that made the Government
conclude that we were very well able to meet our food
needs and therefore could export even if it meant selling
at a lower price.

| have asked two very clear questions. He can reply
to those two questions.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
it was decided to import up to 20 lakh tonnes of wheat.

[English]

SHRIMATI VASUNDHARA RAJE : | am talking about
exports.

[Transiation]

SHRI DEVENDRA PRASAD YADAV : Sir, after June
25, not even a grain of wheat has been exported by F.C.I.

[English]

SHRIMATI VASUNDHARA RAJE :
answered my questions ....(Interruptions)

Sir, he has not
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MR. SPEAKER : | said, you are responsible for that.
[Translation]

PROF. RITA VERMA ; Mr. Speaker, Sir, we seek your
protection. The Minister is not giving the reply ....(Interrup-
tions)

[English]

SHRIMATI VASUNDHARA RAJE : Sir, it is obvious that
he has not answered my question.

MR SPEAKER : The answer will come after Shri
Barnala puts his question. Just one more minute.

[Translation]

SARDAR SURJIT SINGH BARNALA : Mr. Speaker,
Sir, the import price is being quoted as Rs. 622 and
procurement price would be Rs. 415 or may be lesser than
this price.

[English]

How does the Minister justify this ? Also, how would
he be able to procure sufficient quantity of foodgrains this
time ?

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
last year, the Minimum Support price was Rs. 380 per
quintal. This year it has been raised to Rs. 415 per quintal
in view of the interests of the farmers ....(Interruptions) This
year the procurement price is Rs. 415 per quintal. We have
had a substantial yield of wheat and we are expecting a
good yield. The Government would definitely take a
decision regarding the measures required to be adopted
for providing remunerative price of farmers.

[English]

PROF. P.J. KURIEN : Sir, the hon. Member, Dr. Joshi
has raised an apprehension that the wheat contains toxic
elements and the hon. Minister says that indications are
that there is no such toxic element. Why do you not
conduct an inquiry ? As it is a serious apprehension that
has been raised, | want the Minister to inform this House
whether he is prepared to conduct an inquiry into it. The
toxic element is dangerous. | would like to know his
reaction.

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
as | stated that the issuance or certificate of purity of the
grain is one of the specifications laid down for procurement
of wheat. | have mentioned earlier that the Government
would not accept even a small quantity of wheat if it does
not meet our specifications. The wheat is being imported
under this condition and India will not import wheat at
higher rate.
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WRITTEN ANSWERS TO QUESTIONS
[English]
IFFCO Investment and Expansion Programme

*45. SHRI MEHBOOB ZAHEDI
SHRI ANIL BASU

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether IFFCO is investing substantial amount
in Andhra Pradesh and foreign countries such as !ran,
Senegal as a part of its expansion programme;

(b) whether IFFCO is going to spend on the revival
of existing plants spread over the country to minimisc
import of fertilizers for the internal consumption; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA) :
(a) Under the prescribed procedure for investment
approval, preliminary clearance has been accorded to
IFFCO for setting up a fertilizer project consisting of 1350
Tonne per Day (TPD) ammonia and 2200 TPD urea plants
at Nellore in Andhra Pradesh at an estimated cost of Rs.
1568 crore. The project has a Debt: Equity ratio of 2:1.

IFFCO has studied the pre-feasibilty of a urea
production facility at Qeshm Island, Iran, in joint venture
with Krishak Bharati Cooperative Ltd. (KRIBHCO) and
Qeshm Free Area Authority.

With a view to securing the supply of imported
phosphoric acid required for the expansion of its Kandla
unit, IFFCO has decided in principle to invest in the
proposed expansion project of Industries Chimiques du
Senegal, an existing joint venture company in which IFFCO
is a partner alongwith Government of India and Southern
Petrochemical Industries Corporation Limited.

(b) and (c) The possibility of participation of IFFCO
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to Questions 26

in the revival of existing fertilizer plants was explored by
the Government, but because of the commitments of
IFFCO towards its on going expansion projects and joint
ventures for augmenting fetilizer production capacity, no
such proposal could materialise.

[Translation]
Supply of Inferior Quality of Foodgrains

*46. SHRI SHIVRAJ SINGH : Will the Minister of
FOOD be pleased to state :

(a) whether inferior quality of foodgrains are being
supplied by the Food Corporation of India (FCI) through
the Public Distribution network in several States:;

(b) If so, the reasons therefor;

(c) the number of complaints received from various
States and number of cases detected in this regard;

(d) the action taken by the Government in each
case, and

(e) the steps taken by the Government to check
such irregularities ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIERS, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) . (a) No Sir,
only yood quality foodgrains of A&B category, free from
insect infrestation and Conforming to PFA standards are
being supplied by FCI through the Public Distribution
network in all the States.

(b) In view of (a) above Questions does not arise.

(c) and (d) Ten complaints were received from various
States by the Government about the supply of inferior
quality of foodgrains to PDS during 1995-96 and 1996-97.
The complaints were properly referred to Food Corporation
of India for Investigation and to take immediate remedial
measures. Details of complaints received in the Ministry
during 1995-96 and 1996-97 are as follows:-

Date of Receipt Subject
. 1 ; : ) .
11.5.95 Quality of rice being supplied to FDS in
Karnataka State — a press note published in the
“Indian Express’ dated 11.5.95
22.5.95 Poor quality of «vhea: ~upplied under PDS in the
Orissa State.
17.8.95 Issue of poor quality of rice through PDS in Delht.
21.9.95 Quality of foodgrains issued from Food Corpo-

ration of India to Gujarat.

Latest Position

3

Remedial action taken by FCI and rice stocks
after cleaning were issued to state Govern-
ment.

The complaint was investigated by the officer
of QCC, Calcutta and was not substantiated

FCI took remedial measures to supply goods
quality foodgrains for PDS in Delhi.

FCI has taken action to ensure goods quality
foodgrains for PDS in Gujarat State.
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1 2 3
21.11.95 Complaint about quality of rice supplied to Sikkim Action has been taken by FCI to ensure the
«for PDS by Food Corporation of India supply of Fair Average Quality of rice to State
Govt.
27.11.95 Compilaint from Minister of Food, Tourism & Law, Remedial action has been taken by FCI.
Govt. of Kerala regarding supply of bad quality
of rice from FCI to State Government.
12.9.96 Complaint about poor quality of foodgrains in The Complaint was investigated by an officer
PDS in Almora district U.P. of Ministry of Food and it was found false.
The quality of foodgrains available in PDS
was found conforming to prescribed stan-
dards.
26.9.96 Quality of wheat supplied to Jaisalmer district of Complaint under investigation with Food
Rajasthan. Corporation of India.
27.9.96 Complaint received from Shri N.K. Premchandran, The matter has been referred to FCI for
MP, Lok Sabha regading inferior Quality rice investigation.
being supplied to Kerala.
27.9.96 Complaint from Minister of Food, Tourism & Law, Remedial action was taken by Food Corpo-

Government of Kerala regarding supply of bad
quality rice from FCI to State Government.

ration of India. Only good quality rice with
prior consent of State Gowt. is issued for PDS.

(e) The following important steps have been taken
by Ministry of Food to ensure the supply of good quality
foodgrains through PDS:-

(1) The stocks of foodgrains can be inspected by
the State Governments or their representatives
prior to issue from FCl depots.

(2) Sealed samples from the foodgrains issued for
PDS are supplied to State Governments, so that
these may be displayed in FPS for the benefit
of consumers.

(3) Fair Price Shop owners are required to have a
complaint register, so that the consumers may
lodge their complaints in these registers. These
complaints are looked into by the concerned
State Government.

(4) Surprise checks by the officers of Quality Control
Cells of the Ministry of Food and, also, by the
officers of State Governments are carried out to
check the quality of foodgrains.

[English]
Revised Public Distribution System

*47. SHRI TARIQ ANWAR :
PROF. AJIT KUMAR MEHTA :

Will the Minister of CIVIL SUPPLIES, CONSUMER

AFFAIRS AND PUBLIC DISTRIBUTION be pleased to
state :

(a) the details of the targeted revised Public
Distribution System launched by the Government recently
along with the guidelines issued to the States in this regard.

(b) the criteria for determining the poor beneficiaries
under the scheme;

(c) the likely percentage rise in the existing food
subsidy as a result thereof;

(d) the estimated poor population likely to benefited
by the scheme, State-wise;

(e) the estimated increase in the supply of different
foodgrains and other items for distribution through Public
Distribution System, State-wise;

(/) the manner in which the Government propose
of maintain the additional supply of foodgrains for the Public
Distribution System, State-wise,

(g) the reaction of various State Governments to the
revised Public Distribution System; and

(h) the progress made in impleméntation of the
scheme so far, State-wise ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) : (a) to (h)
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The Government have decided to streamline the Public
Distribution System with its focus on the poor. The Targeted
Public Distribution System (TPDS) will be implemented on
the following lines :

(i)

(ii)

(iii)

(iv)

(v)

(vi)

A quantity of 10 kgs. of foodgrains per family,
per month will be issued on the basis of number
of families Below Poverty Line (BPL) in the State
as indicated in Statement-l. This quantity will be
issued as Rice or Wheat or combination or both,
as may be preferred by the States at prices less
than the Central Issue Price (CIP).

However, to take care of the population Above
the Poverty Line (APL) presently covered under
PDS, transitory allocation will be made to the
States, over and above their entitiement of
subsidised foodgrains as indicated in Statement-
Il. This allocation will be on the basis of average
lifting by States during the last 10 years. The
quantity of foodgrains out of this average lifting
which is in the excess of the requirement for the
population. Below Poverty Line, is proposed to
be allocated to States as a transitory allocation,
at the Central Issue Prices.

While the allocation of 10 kg. per month, per
family, for the population Below Poverty Line will
be on entitlement basis and will be guaranteed
to States by the Centre, the allotment for non-
poor will be on the basis of local production in
the State and availability of foodgrains in the
Central Pool. While deciding the allotment, the
special problems of hill States, States with
inaccessible areas where regular markets do not
function, and highly deficit States, will be kept
in mind.

In so far as rice is concerned, common varieties
of rice will be reserved exclusively for the
population. Below Poverty Line which will be
issued Common or Fine rice at the same price.
Find and superfine varieties of rice will be issued
to the population Above Poverty Line.

The States should fix the price at FPS level
at not more than 50 paise/kg. over the Central
Issue Price particularly for the population below
Poverty Line.

States will be free to add to the quantum,
coverage and subsidy from their own resources.
Government of India's commitment will be :

(a) To provide 10 Kg. of foodgrains per family,
per month at aboyt half the C.i.P. for the
Below Poverty Line families to States;
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(vii)

(viii)

(ix)

(x)
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(b) The quantity needed for the beneficiaries
of Employment Assurance Scheme/Jawahar
Rozgar Yojana at the same rate; and

(c) The additional quantity indicated for the
Above Poverty Line families at full C.I.P.
as indicated in para (iii) above.

State Governments would be encouraged to
undertake procurement of coarse grains for issue
to population below poverty Line and the
subsidies given by Central Government would be
extended to this local procurement of coarse
grains. This will be within the overall quantity
indicated as entittement on the basis of
population Below Poverty Line.

The State Governments would need to make all
arrangements to ensure that the eligible families
are identified, cards are given and the Scheme
is implemented properly. Under no circumstances
would subsidised foodgrains be given, unless
these arrangements are made satisfactorily.
These arrangements among others will include ;

(a) Proper enumeration of the families Below
Poverty Line and issue of special cards to
them.

(b) Administrative, financial and delivery ar-
rangements required to ensure that the
allotted foodgrains, indeed. reach the Fair
Price Shops and from there to the intended
beneficiaries without any diversion.

(c) A proper system of monitoring and
reporting in the prescribed formats on the
working of TPDS together with constitution
of Vigilance Committees at the shop.
district and state level.

The Central Issue Price will come into force as
and when announced by the Department of Food
Procurement and Distribution. Issue of foodgrains
at subsidised prices, less than the Central Issue
Price to the States for the Below Poverty Line
population will be effected as soon as a State
has completed the arrangements indicated in
para (viii) above. With the introduction of the
targeted PDS, the existing RPDS will be no longer
relevant. However, in the matter of provisions of
vans and godowns under the Ministry's Scheme
emphasis will be on these areas.

The specially subsidised foodgrains will also be
issued to all beneficiaries under the EAS/
Jawahar Rozgar Yojana, at the rate of 1 kg. per
manday on the basis of Guidelines already
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issued in this regard by the Department of Rural
Employment & Poverty Alleviation.

(xi) “Food Coupons” should be issued for the
beneficiaries under EAS/Jawahar Rozgar Yojana
enabling the beneficiaries to obtain foodgrains at
the Fair Price Shops by exchanging the Food
Stamp Coupons.

Detailed guidelines for the implementation of the TPDS

are being issued to the States/UTs.

The expenditure on account of subsidy to be incurred
on the Targeted PDS will depend upon the Central Issue
Price fixed by the Government from time to time.

The State Government/UT Administrations have been
requested to identify the population below poverty line,
issue special cards to them and make necessary
arrangements for proper implementation of the Scheme.

Statement-|

Statement showing the requirement of fooggrains at 10 kgs. per family, per month,
for all the Households below poverty line in the State

No. of House- No. of House- % BPL as No. of BPL Requirement of
holds (1991) holds (1995) per expert Households foodgrains at
State (in lakh) (in lakh) group (in lakh) 0.12T per annum
in 000)
1 2 3 4 5 6

Andhra Prd. 13937 147.13 22.19 32.65 391.78
Arunachal Prd. 1.75 1.89 39.35 0.74 8.92
Assam 38.44 46.64 40.86 19.06 228.69
Bihar 140.12 156.30 54.96 85.90 1030.83
Goa 2.35 2.52 14.92 0.38 4.51
Guijrat 74.93 82.41 24.21 19.95 239.42
Haryana 26.15 29.26 25.05 7.33 87.96
Himachal Prd. 9.69 10.42 28.44 2.96 35.56
Jammu & Kashmir 14.03 15.09 2517 3.90 45.58
Karnataka 81.44 86.70 33.16 23.75 345.00
Kerala 55.13 60.37 26.43 15.35 184.23
Madhya Prd. 117.15 125.44 42.52 53.34 640.05
Maharashtra 153.44 164.00 36.86 60.45 725.40
Manipur 2.97 3.19 33.78 1.08 ' 12.93
Meghalaya 3.27 3.52 32.92 1.16 13.91
Mizoram 1.21 1.30 25.66 0.33 4.00
Nagaland 2.17 2.33 37.92 0.88 10.60
Orissa 59.99 65.52 48.56 31.82 381.80
Punjab 34.25 36.57 11.77 4.30 51.65
Rajasthan 72.90 79.04 27.41 21.66 25.98
Sikkim 0.76 0.02 4143 0.34 4.08
Tamil Nadu 12543 130.72 35.03 4579 549.49
Tripura 5.27 5.66 39.01 2.21 26.50
Uttar Prd. 22378 233.74 40.85 95.48 1145.77
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1 2 3 4 5 6

Wezt Bengal 125.14 130.66 35.66 46.59 559.12
Deth 18.77 20.18 14.62 2.95 35.40
A&N Islands 0.59 0.64 34.47 0.22 2.65
Chandigarh 1.47 1.58 11.35 0.18 2.15
D&N Haveli 0.26 0.28 50.84 0.14 1.71
Lakshadweep 0.08 0.09 25.04 0.02 0.27
Pondicherry 1.62 1.75 37.40 0.65 7.85
Total 1533.92 586.48 7037.78

1645.76

Statement-H

Statement showing the requirement of Foodgains for the Households Below poverty line and
the transitory additional requirement for the other Households

Average annual Lifting of
Foodgrains (10 years)

Requirement of Foodgrains
at 0.12T per annum

Additional requirement
for other than BPL

State (in 000) (in 000) families
1 2 3 4

Andhra Prd. 2396.40 391.79 2004.62
Arunachal Prd. 85.98 8.92 77.06
Assam 663.57 229.69 434.88
Bihar 527.32 1030.83

Goa 67.71 4.51 63.20
Guijrat 801.14 239.42 561.72
Haryana 96.59 87.96 8.63
Himachal Prd. 152.29 35.56 116.73
Jammu & Kashmir 312.52 45.58 266.94
Karnataka 900.28 345.00 555.28
Kerala 1776.47 184.23 1592.24
Madhya Prd. 480.59 640.05

Maharashtra 1489.20 725.40 763.80
Manipur 70.44 12.93 57.51
Meghalaya 143.47 13.91 129.56
Mizoram 100.18 4.00 96.18
Nagaland 13358 10.60 122.98
Orissa 426.45 381.80 44 95
Punjab 24.36 51.65
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1 2 3 4

Rajasthan 661.66 259.98 401.68
Sikkim 40.95 4.08 36.87
Tamil Nadu 1010.73 549.49 461.24
Tripura 152.51 26.50 126.01
Uttar Prd. 661.41 1145.77

West Bengal 1453.68 559.12 894.56
Delhi 639.45 3540 604.05
A&N lIslands 12.12 2.65 9.47
Chandigarh 15.81 2.15 13.66
D&N Haveli A 1.35 1.71

Lakshadweep 4.79 0.27 452
Pondicherry 5.92 7.85

Total 15308.82 7037.78 9448.05

Production of Cash Crops

*48. SHRI B.L. SHANKAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) the crop-wise percentage of production of cash
crops of the total agriculture production in the country at
present, State-wise;

(b) the steps taken and incentives given to the
farmers through out the country during each of the last
three years to increase the production of cash crops; and

(c) the various facilities like inputs etc. proposed to
be extended to the farmers during the current financial year
and next year to enhance the production of cash crops
in the country ?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) (a) A
statement giving crop-wise, State-wise percentage of output
of cash crops comprising oilseeds, sugarcane, fibres and
horticulture crops (including condiments & spices and fruits
& vegetables) during 1994-95 is at Statement-l. The
percentage share of these crops in the total agriculture
production in each State is given in Statement-Il.

(b) and (c) To increase the production of cash crops,

the Government is implementing various crop specific
programmes/schemes. These include :

(i) Oilseeds Production Programme.

(i) Sustainable Development of Sugarcane Based
Cropping System Areas (launched in 1995-96).

(i) Intensive Cotton Development Programme.
(iv) Special Jute Development Programme.

(v) Development Programmes pertaining to horticul-
ture including fruits, vegetables, flowers, condi-
ments & spices, and medicinal & aromatic plants.

The incentive under these schemes are provided for
making use of required inputs like improved seeds, farm
implements, sprinkler irrigation sets, micro-nutrients,
distribution of essential nutrient minikits, pest control
measures through Integrated Pest Management System
and other crop specific requirements. Besides, field
demonstrations on farmers holdings and training of the
farmers are being organised for efficient transfer of
production technology. The above schemes/programmes
are likely to continue in the IX Five year plan.

The financial release under cash crop oriented
development schemes during 1994-95, 1995-96 and 1996-
97 (outlay) are given at Statement-ill.
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Statement-I

Cropwise percentage of value of output (1994-95) of cash crops.

State Oilseeds Sugarcane Fibres Horticulture Crops Total All Crops
(Fruits & Vege. (Col. 2t0 5)
and Condiments

& Spices)
1 2 3 4 5 6 7
Andhra Pradesh 1.3 0.5 0.0 1.4 4.1 8.5
Arunachal Pradesh 0.0 0.0 0.0 0.1
Assam 0.1 0.1 0.0 09 1.1 2.5
Bihar 0.1 0.2 0.1 2.1 24 6.0
Goa 0.0 0.0 0.1 0.1 0.1
Gujarat 1.9 04 1.1 09 44 6.5
Haryana 0.5 0.2 0.6 0.1 14 4.2
Himachal Pradesh 0.0 0.0 0.0 0.1 0.1 0.5
Jammu & Kashmir 0.0 0.0 0.0 0.2 0.2 0.7
Karnataka 0.9 1.1 0.4 1.1 34 6.3
Kerala 0.7 0.0 0.0 1.1 1.8 29
Madhya Pradesh 1.7 0.0 0.2 0.8 27 04
Maharashtra 0.9 15 1.1 1.8 5.3 94
Manipur 0.0 0.0 0.1 0.1 0.3
Meghalaya 0.0 0.0 0.0 0.1 0.1 0.1
Mizoram 0.0 0.0 0.0 0.0 0.0 0.1
Nagaland 0.0 0.0 0.0 31 0.1 0.2
Orissa 0.2 0.0 0.0 1.1 1.3 3.5
Punjab 0.1 0.2 0.8 0.5 1.5 6.3
Rajasthan 14 0.0 0.4 0.6 25 6.2
Sikkim 0.0 0.0 0.0 0.1
Tamil Nadu 1.1 0.7 0.2 0.8 28 5.2
Tripura . 0.0 0.0 0.0 0.1 0.1 0.2
Uttar Pradesh 0.7 33 0.0 1.7 57 15.7
West Bengal 0.2 0.0 0.3 1.1 1.6 5.9
A & N Island 0.0 0.0 0.0 0.0 0.0
D & N Haveii 0.0 0.0 0.0 0.0
Delhi 0.0 - 0.0 0.0 0.0
Daman & Diu 0.0 0.0 0.0
Pondicherry 0.0 0.0 0.0 0.0 0.0 0.1
Lakshdweep 0.0 0.0 0.0 0.0
ALL INDIA 11.9 8.3 6.0 16.6 429 100.0

0.0 indicates negligible percentage.
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Statement-ll

Value of output for Cash Crops — 1994-95

States All Cash Crops OQilseeds, All Crops % of Cash Crops
Sugercrops, Fibers & to total crops
Horticulture crops

1 2 3 4
Andhra Pradesh 891061 1868601 47.7
Arunachal Pradesh 9530 20596 46.3
Assam 245507 545850 45.0
Bihar 534930 1315923 40.7
Goa 15869 24873 63.8
Gujarat 956580 1416580 67.5
Haryana 308163 918264 33.6
Himachal Pradesh 23149 103467 224
Jammu & Kashmir 48882 162100 30.2
Karnataka 755667 1381731 54.7
Kerala 389430 654924 60.3
Madhya Pradesh 600053 1850447 32.4
Maharashtra 1154605 2056388 56.1
Manipur 24739 56092 44 1
Meghalaya 13897 25494 54.5
Mizoram 6239 18054 34.6
Nagaland 18455 34011 54.3
Orissa 283032 768977 36.8
Punjab 338976 1392235 ’ 24.3
Rajasthan 539027 1366960 394
Sikkim 4745 11006 43.1
Tamil Nadu 604724 1142219 52.9
Tripura 14693 43830 33.5
Uttar Pradesh 1257064 3455690 36.4
West Bengal 358951 1292761 27.8
A & N lIsland 6451 8704 741
D & N Haveli 803 2862 28.1
Delhi 3781 10384 36.4
Daman & Diu 385 755 51.0
Pondicherry 4234 11169 37.9
Lakshdweep 809 810 99.9

ALL INDIA 9414439 21952765 40.8
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Statement-ll|
Financial Releases under Cash Crop Oriented Development Schemes.
(Rs. crores).
Schemes 1994-95 1995-96 1996-97
1 2 3 4
. Oilseeds Production Programme 87.19 86.00 94.69
II.  Sustainable Development of - 29.56 2555
Sugarcane Based Cropping Systems
Ill. Intensive Cotton Development
Progamme 10.88 9.97 15.00
IV. Special Jute Development Programme 1.66 1.87 4.85
V. Horticulture 191.55

165.80

162.46

Families below Poverty Line

‘49. SHRI K.S. RAYADU : Will the Minister of CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state :

(a) whether one million families below poverty line
in Orissa are not getting benefits of Targeted Revised
Public Distribution System TRPDS as reported in the
Economic Times, Dated January 8, 1997,

(b) if so, the reasons therefor; and

(c) the steps proposed to help them to denve
benefits given by the Government ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHR! DEVENDRA PRASAD YADAV) : (a) No,
Sir.

(b) Does not arise.

(c) As per the provisional estimates worked out by
the Planning Commission for 1993-94 adopting the
methodology of the Expert Group under Late Prof.
Lakdawala, the number of persons below poverty line in
Orissa i1s 160.60 lakhs, works to 48.5% of the State's
population.

Insurgency in N.E. States

*50. SHRI PRADIP BHATTACHARYA : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Government have entered into
agreement with Bangladesh to combat insurgency in the
North-Eastern States of the country;

(b) if so, the details thereof alongwith the factors
responsible for increase in insurgency in the North-Eastern
States; and

(c) the extent to which the agreement with

Bangladesh is likely to curb the insurgency in the region?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA) : (a) to (c) No formal agreement has been entered
into by the Government of India with the Government of
Bangladesh to combat insurgency in the North Eastern
States. However, institutional arrangements have been put
in place with the Government of Bangladesh for dialogue
and cooperation on security matters. These include (a)
meetings of Home Secretaries of the two countries; (b)
establishment of Joint Working Group to examine, indepth,
all outstanding issues and to recommend practical
measures for resolving them; (c) regular meetings at
Director General level between Bangladesh Rifles and
Border Security Force.

Certain States in the N.E. have varying degrees of
militancy and terrorism. It cannot be said that there is any
increase in such activities in the North Eastern States.

The positive attitude of new Bangladesh Government
is likely to lead to denial of base and transit facilities to
the insurgents in Bangladesh and this is expected to
improve the security scenario in the North Eastern States.

Selling of Wheat at lower rates

*51. DR M. JAGANNATH :
SHRIMATI SARADA TADIPARTHI :

Will the Minister of FOOD be pleased to state :

(a) whether inspite of wheat crisis prevailing in
Andhra Pradesh, the Food Corporation of India disposed
of 5750 tonnes of wheat to the traders at lower rates in
the State;

(b) if so, the reasons therefor; and

{c) the steps taken to check proper use of the
wheat meant for the Public Distribution System in Andhra
Pradesh ?
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THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) : (a) and
(b) No, Sir. The open sale prices are fixed by the
Government from time to time after taking relevant factors
into consideration.

(c) FCI issues foodgrains under Public Distribution
System to the State Governments or their nominees. In
Andhra Pradesh, A.P. Civil Supply Corporation lifts the
stocks from FCI godowns and distributes it to Fair Price
Shops. The State Government takes necessary measures
for proper use of wheat meant for Public Distribution
System.

Wheat Supply to Bogus Firms

*52. SHRI"MANGAL RAM PREMI :
SHRI 1.D. SWAMI :

Will the Minister of FOOD be pleased to state :

(@) wether a racket involving Rs.200 crore worth of
wheat has come to light in the recent past in Haryana;

(b) if so, whether wheat meant for free supply in
open market was sold to 30 bogus firms by the Food
Corporation of India;

(c) if so, the names of firms to whom the wheat was
supplied and officials of FCI involved in the scam;

(d) whether nay inquiry has been conducted in the
matter,;

(e) if so, the outcome thereof; and

(f) the action taken proposed to be taken against
those found guilty ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) : (a) to (c)
A case FIR No. 10 dated 16th January, 1997 against Senior
Regional Manager, FCI, Haryana and others, under Section
420/109/199/200/120-B IPC, 7/10/55/EC Act and 3(1) (b)
of Prevention of Black Marketing and Maintenance of
Essential Commodities Act, 1980, was registered at Police
Station, Civil Lines, Rohtak, Haryana. The main allegation
in the FIR is that illegal gratification was demanded for
allotment of wheat under open sale scheme by agents of
Sr. Regional Manager, FCI, Haryana. The FIR names the
then Sr. Regional Manager, FCI, Haryana and two other
FCI Officials, apart from the private parties. The aforesaid
wheat is reported to have been sold to different parties
at exhorbitant rates. It is further alleged that 5000 bags
of wheat were allotted to a flour mill which was closed for
2/3 years.

In addition, preliminary reports of local officers of
Rohtak district have alleged that a few firms have indulged
in black marketing of open-sale-wheat.
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(d) to (f) Investigations in the case arising from FIR
No. 10 are being conducted by the Police. The matter has,
however, been taken up with the CBI also for investigation.
Final outcome would be known only after completion of
investigation.

Two FCI officials and three others have been arrested.
Warrant of arrest against the then Senior Regional
Manager, FCI, Haryana have been issued. The services
of the then Senior Regional Manager, FCI, Haryana have
been repatriated to his parent cadre.

Militant Activities

*53. SHRI REVINDRA KUMAR PANDEY :
SHRI THAWAR CHAND GEHLOT :

Will the Minister of HOME AFFAIRS be pleased to
state :

(@) the quantum of RDX and explosive items
alongwith arms and ammunition seized from the Kashmiri
and other militants in the country during the last three
years, uptil now, State-wise;

(b) the steps taken by the Government to prevent
such incidents; and

(c) the action taken by the Government against the
arrested militants ?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA) : (a) Statements showing the recoveries of RDX,
Arms, Ammunition and Explosives during the years 1994,
1995 and 1996 are attached at Statement [, Il and Il

(b) At the Central level, the following action is taken
to curb militancy :

1. Ensuring coordination with State Governments/
Intelligence agencies/Investigating agencies of
Central Government or matters relating to
exchange of information, sharing of intelligence,
planning of strategy and taking coordinated
action.

2. Protection of international borders by

(a) Fencing and flood lighting in the sensitive
areas on international borders.

(b) Strengthening the BSF on the borders
through supply of night vision devices, hand
held sets, binoculars, dragon lights etc. so
as to enhance their capabilities.

(c) Setting up additional BOPs (Border Out
Posts) with a view of reduce inter BOP
distance.

3. 'Deployment of para military forces and providing
of assistance of armed forces where necessary
in affected areas.

4. Banning of militant ‘outfits’ where such activities
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are spread over more than one State. of weapons in special circumstances.

5. Providing of financial assistance to affected State (c) Action against arrested militants is taken under
Governments over the above the on-going the relevant provisions of law, including National Security
allocation for modernisation of police and supply Act/Public Safety Act.

Statement-|
Statement showing the recoveries of RDX.ARNS. Ammunition & Explosives
1994
S.No. State RDX (Kgs.) Explosive (Kgs.) Arms Ammunition
1. Delhi - 11 21
2. J & K 5 1508 1615 74255
3. Gujarat - - - -
4. Haryana - - - -
5. Punjab 25-5 186 811
6. Rajasthan - - - -
7. MP - 2
8. Maharashtra 4 542
9. Andhra Pradesh - 30 143
10. North East Co- 402 2490
Note : State wise break up of explosives recovered during 1994 not available. Total country wide 647 packets/bundles/
boxes, 1,56,655 Nos. (pieces) and 2813 Kgs. explosive were recovered
Statement-Il
Statement showing the recoveries of RDX.ARNS. Ammunition & Explosives seized
1995
S.No. State RDX (Kgs.) Explosive (Kgs.) Arms Ammunition
1 2 3 4 5 6
1. Delhi 1 5 Nos 118 539
1.3 (Kgs)
2. J & K 9 1689 3158 52995
3. Gujarat 10 (Pkts) 1978 (Nos) 109 2795
23 (Kgs)
4. & 5. Punjab/Haryana 720 75334 (Nos) 350 7728
136 (Kgs)
6 (Pkts)
6. Rajasthan - 6 (Nos) 1154 2547
7. MP - 190 (Kgs)
31 (Nos) 248 7625
8. Maharashtra - 60 (Boxes) 26 557
82 (Kgs)

436 (Nos)
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9. Andhra Pradesh 169 (Pkts) 953 862
3750 (Nos)
586 (Kgs)
10. North East - 271 (Nos) 1881 7576
11. Tamil Nadu/Kerala - 97 (Pkts) 10 359
25415 (Nos)
10220 (Kgs)
12. Orissa - 204 (Nos) 21 9
612 (Kgs)
2 (Pkts)
13. Karnataka - 4709 (Nos) 18 64
32 (Boxes)
29.5 (Kgs)
14. West Bengal - 378 (Nos) 497 24874
15. Bihar - 631 (Nos) 297 2797
16. Assam - 913 (Nos) 238 1641
5 (Bundles)
17. upP - 435 (Nos) 5691 10904
18. Himachal Pradesh - 2203 (Nos) - -
150 (Kgs)
NB : NUMBER connotes detonators, pencil bombs, grenade, timer pencil, release mechanism ETC. whose weights are not

known.

PACKETS connotes packets of Gelatine Sticks, safety fuse etc.

Statement-lil

Statement showing the recoveries of RDX. ARNS. Ammunition & Explosives seized

1996

S.No. State RDX (Kgs.) Explosive (Kgs.) Arms Ammunition

1 2 3 4 5 6

1. Delhi 4 - 157 342

2. J&K 150 3549 9038 192831

3. Guijarat 2 (Pkts) 1044 (Nos) 298 6248
36 (Boxes)

4. Punjab/Haryana 99 (Kgs) 99 (Nos) 137 4083
100 (Boxes)

5. Rajasthan - 1 (Nos) 109 644

5 (Kgs)

68 (Boxes)

6. MP - 130 (Nos) 75 196




49 Written Answers

PHALGUNA 6, 1918 (Saka)

to Questions

50

1 2 3 4 ) 6
7_‘ Maharashtra - 53 (Boxes) 17 1672
1 (Kgs)
4362 (Nos)
8. Andhra Pradesh - 769 (Nos) 120 1396
1.6 (Kgs)
9. North East - 16 (Nos) 597 2063
10. Tamil Nadu/Kerala - ~ 64 107
11. Orissa - 426 (Boxes) 34 118
100 (Kgs)
469 (Nos)
12. Karnataka - 25 (Nos) 12 1415
1 (Kg)
13. West Bengal - 182 (Nos) 281 288
21 (Bundles)
14. Bihar - 21 (Nos) 188 749
8 (Boxes)
100 (Kgs)
15. Assam - 276 (Nos) 248 3148
1 (Kg)
16. upP - 277 (Nos) 4406 9394
8 (Boxes)
17. Himachal Pradesh - 248 (Nos) 5 14
1488 (Kgs)

N.B. : NUMBER connotes detonators, pencil bombs, grenade, timer pencil, release mechanism etlc whose weights are not

available.

PACKETS connotes packets of gelatine sticks, satety fuse etc.

Incidents of Bride Burning

*54. SHRI SUDHIR GIRI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of deaths due to bride burning in
the country during 1996, State-wise/Union-Territory-wise;
and

(b) the steps taken to prevent such deaths ?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA) (a) Available information is given in the
Statement attached

(b) 'Police’ and ‘Public Order’ being State subjects
as per provisions contained in the Seventh Schedule of
the Constitution of India, the registration, investigation,
detection and prevention of crime, including the crime
relating to ‘bridge burning’, is primarily the responsibility
of the State Governments. However, the Central Govern-

ment has, from time to time, been wnting to the State
Governments stressing the need to take preventive,
punitive and rehabilitative measures in connection with
crimes against women. The measures suggested by the
Central Government include; inter-alia the appointment of
Dowry Prohibition Officers, setting up of Women Cell in
police stations, wider recruitment of women police officers
and gender sensitisation training to police personnel, etc.
The Central Government has also been modifying and
amending the legislation with a view to making the laws
more stringent. The Dowry Prohibition Act, 1961 was
amended in 1984 and 1986. The Indian Penal Code, 1860.
The Code of Criminal Procedure. 1973 and. The Indian
Evidence Act. 1872, have been amended to deal effectively
not only with dowry death cases but also with cases of
cruelty to married women. The media is being used to
project the positive role of women in society. Awareness
generation camps have also been organised.
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Incidence of Dowry Deaths by burning during 1996
(States & UT-Wise)

Sk State/UT Incidence Remarks (figures
No. are upto the
month of)

1 2 3 4

1. Andhra Pradesh 80 Novermber*

2. Arunachal Pradesh 0 September

3. Assam 1 June

4. Bihar NA -

5. Goa 1

6. Gujarat 23 November

7. Haryana 50 September

8. Himachal Pradesh 1

9. Jammu & Kashmir 0 August

10. Karnataka 56 December**

11. Kerala 5 November

12. Madhya Pradesh 211 November

13. Maharashtra 116

14. Manipur 0

15. Meghalaya 0 February

16. Mizoram 0

17. Nagaland 0

18. Orissa 6 July

19. Punjab 29 July

20. Rajasthan 89 October

21. Sikkim 0 November

22. Tamil Nadu 17 November

23. Tripura 0

24. Uttar Pradesh 581 November

25. West Bengal 17 September
Total 1283

26. A & N Islands 0 November

27. Chandigarh 0 -

to Questions 52

1 2 3 4
28. D & N Haveli 0
29. Daman & Diu NA -
30. Delhi 59
31. Lakshadweep 0 October
32. Pondicherry 1

Total (All-India) 1343

Source monthly crime statistics.

Note : 1. Figs. are provisional
- 2. NA Stands for not available.
3. * Figs. excluding October 96 data.

4. ** Figs. excluding November 96 data.
[Translation]
Sugar Export

*55. 'SHRI D.P. YADAV :
SHRIMATI  JAYAWANTI
MEHTA :

Will the Minister of FOOD be pleased to state :

NAVINCHANDRA

(a) whether the Government had decided to
decanalise be pleased to state ;

(b) if so, the national stock position of sugar, the
availability of sugar for Public Distribution System and for
open market along with the prevailing domestic price of
sugar on the eve of this decision;

(c) the steps being taken to increase the production
and control the prices of sugar in indigenous market;

(d) whether non-payment of remunerative prices to
sugarcane growers will adversely affect sugar export policy
of the Government ; and

(e) if so, the details thereof

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIERS, CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) : (a) to (e)
The Sugar Export Promotion Act was repealed on
15.01.1997 with a view to encourage private initiative in
the export of sugar. The sugar season 1996-97, beginning
1.10.1996, started with a carry over stock of 80.78 lakh
tonnes. This included a quantity of 13.32 lakh tonnes to
levy sugar, enough to meet about 3 months requirement
of Public Distribution System (PDS) in the current season.
After meeting the internal demand, even on 31.12.1996,
sugar stock was of the order of 73.71 lakh tonnes. Export
of sugar has been allowed to increase the marketability
of free-sale sugar and strengthen the financial viability of
sugar manufacturing units, particularly, as in the domestic
market, from October, 1996 onwards, the wholesale prices
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of freesale sugar reflected a moderate downward trend.
This in considered necessary to enable the factories to pay
remunerative prices to cane growers and to keep up the
production of sugar.

Agriculture Research and Development

*56. SHRI MAHENDRA SINGH BHATI : Will the
Minister- of AGRICULTURE be pleased to state :

(@) whether expenditure on Agriculture Research
and Development is very low in India in comparison to the
other developing countries;

(b) if so, the reasons therefor;

(c) whether any special steps are being taken by
the Government to promote; the Agriculture Research and
Development; and ‘

(d) if so, the details thereof ?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and (b)
The current expenditure on agricultural research in India
is not very low. It is about 0.3 percent of agricultural gross
domestic product (GDP) as compared to around 0.3 to 0.75
percent in the developing countries. However, a norm of
1% of agricultural GDP is suggested to be the minimum
research investment target. Higher allocations to meet the
target have not been possible on account of resource
constraints.

(c) and (d) The Government has taken steps to
increase the Plan outlay for R&D from Rs. 85 crore in IV
Five Year Plan to Rs. 1300 crore in Vil Five Year Plan.
Further, keeping in view the recommendations of the
Standing Parliamentary Committee on Agriculture as well
as the realistic resource requirements for agricultural R&D,
the IX Plan Working Group of DARE/ICAR has recom-
mended to the Planning Commission that the investment
in agricultural research should be raised to at least 1 per
cent of Agricultural GDP during the IX Five Year Plan.

[English]
Investigation by NHRC

*57. SHRI AJAY CHAKRABORTY :
SHRIMATI GEETA MUKHERJEE :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether the National Human Rights Commission
has investigated the charges of starvation deaths in Orissa;

(b) if so, the findings thereof; and
(c) the action taken thereon ?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING (SHRI CHATURANAN MISHRA) : (a) and (b)

PHALGUNA 6, 1918 (Saka)
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A Team of officers of the National Human Rights
Commission had undertaken a preliminary visit to Orissa
on 12-14 December, 1996 for collection of facts about the
reported starvation deaths. Government have not received
any report from the commission in this regard so far.

(c) Does not arise.
[Translation]
Atrocities on Girls

*58. SHRIMATI KETAKI DEVI SINGH :
KUMARI UMABHARATI :

Will the Minister of HOME AFFAIRS be pleased to
state :

(@) whether the Government are aware that NCC
girls of Jammu and Kashmir returning to their homes after
performing in the Republic Day Celebrations in Delhi, were
molested in the running train near Meerut on January 30,
1997,

(b) if so, the details thereof;

(c) whether any inquiry has been conducted into the
incident;

(d) if so, the outcome thereof and the number of
persons arrested in this connection; and

(e) the action taken against them ?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA) : (a) to (e) A statement is laid on the Table of
the House.

Statement

(a) to (e) According to information received from the
Government of Uttar Pradesh, on 30.1.1997, a group of
25 artistes comprising of 5 men and 20 women from
Jammu & Kashmir was going back by Shalimar Express
after participating in the Republic Day celebrations. There
was an altercation over seating in the compartment
between some women artistes and daily passengers who
reportedly misbehaved with the artistes. 2 BSF jawans and
1 GRP jawan also sustained injuries during the incident
while trying to intervene.

2. A case under sections 147/323/332/353/354/308 IPC
and 145 Railways Act has been registered in GRP Meerut.
Twelve accused persons have so far been arrestied. Three
other accused persons have surrendered. Action against
two persons named in the FIR was taken under the
National Security Act and they have been served
externment notices by the District Magistrate.

Naxalite Activities

*59. SHRI RADHA MOHAN SINGH :
DR. KRUPASINDHU BHOI :

Will the Minister of HOME AFFAIRS be pleased to
state :
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(a) the number of persons killed in various States

due to naxalite attacks during the last six months, State-
wise.

(b) whether such incidents have been increasing
constantly in naxalite affected States;

(c) If so, the steps taken by the Government to
check the same:
(d) whether the Naxalite affected States have urged

the Unton Government to treat the naxalite menace at the
national level;

(e) if so, the response of the Government in this
regard;

(f)  whether the Government have formulated any
action plan for instant implementation by the affected
States;

(g) whether the State Governments have also
requested the union Government to provide more Central
para-military forces to tackle this menace; and

(h) if so, the details of assistance sought by the
affected States and the actual provided to them during the
last two years ?

THE MINISTER OF HOME AFFAIRS (SHR!
INDRAJIT GUPTA) : (a) As per the available reports, during
the period July-December, 1996, naxalites were respon-
sible for the following deaths :

Andhra Pradesh : 105
Bihar 156
Madhya Pradesh : 15
Maharashtra : 9

(b) Through the number of incidents reported from
the various State showed a decline in July-December. 1996
when compared to the previous six-monthly period, the
number of deaths in these incidents have registered slight
increase.

(c) “Public Order"” and "Police” being State sub-
jects, it is for the concerned State Governments to devise
various methods and take concrete steps in this regard
At the Central level, action is taken to facilitate coordination
of the anti-naxalite operations of different States and to
improve flow of information useful for control of naxalite
activities among the States. Further help is being provided
to the State Governments in terms of financial assistance
for modernisation of police, supply of improved weapons,
deployment of para-military forces etc. In certain special
circumstances, fenancial assistance has also been given
to some of the affected States over and above the on-
going allocations for modernisattion of police and supply
of weapons.

(d) and (e) Yes, Sir, Central Government has taken
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adequate measures to help the Statgs to ﬁgh-t the menace
These include holding of coordination meetings with the
States concerned as well as with the various intelligence
and investigating agencies of the Central Government to
exchange information, share intelligence, plan strategy and
take coordinated action. In certain special circumstances.
financial assistance has also been given to some of the
affected States over and above the on-going allocations
for modernisation of police and supply weapons. Training
of police personnel in Anti-Extremist Operations has also
been arranged.

(f)  Central Government, in consultation with the
concerned States has drawn an Action Plan in this regard
which includes :

(i) ensuring security of police stations, particularly
those located in Naxalite affected areas;

() to have a common communication system;
(i) set up a Control Room in each State:

(iv) Joint Patrolling; and

(v) Launching of Area Domination Programme

among the States; and

(vi)  Ministry of Home Affairs have also arranged for
training of police personnel in anti-extremist
operations.

(vii)  Strengthening of intelligence network in affected
areas in concerned States;

(g) and (h) Central para-military forces are made
available to the States to assist them in maintaining public
order. The level of deployment depend upon the
requirement of each State and the overall availability of
the Force. As such to indicate the details of force or level
of deployment will not be in public interest.

Arrears due of Sugarcane Growers

*60. SHRI K. PARASURAMAN :
SHRI JAGDAMBI PRASAD YADAV

Will the Minister of FOOD be pleased to state

(a) the present status of the arrears to be paid to
ine suqgarcane growers, State-wise:

(b) the details of payments outstanding for more
than the last two years and the reasons therefor;

(c) whether the farmers are currently being paid their
dues or the arrears have started accumulating again;

(d) if so, the details thereof, State-wise; and

(e) the action taken by the Government to ensure
that the work of sugarcane crushing goes without hindrance
and farmers are paid their dues ?
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THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI DEVENDRA PRASAD YADAV) : (a) The
latest available statewise position of cane price arrears for
the current season 1996-97, i.e., as on 31.12.1996
prepared on the basis of the information furnished by sugar
mills, is given in the Statement enclosed.

(b) As per the information furnished by sugar mills,
the cane price arrears due to the tarmers as on 15.11.1996
were Rs. 599 crores relating to 1993-94 and earher
season.

Accumulation of cane price arrears could be attributed
to number of factor such as poor financial position of sugar
mills, high cost of production, relating to SMP higher State
Advised Cane Prices, inadequate sales realisation, elc.
Further, during the progress of the crushing period, when
the volume of cane purchased is comparatively higher, the
arrears of cane price tend to increase, which gradually get
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